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The applicant has preferred this application

under ::i8cti.on 19 of the Administrative Tribunal Act seeking

the relief of canpassionate appointment.

It is 6 tated that Shri Desh Raj, hu.sb and of

the applicant was appointed as a I-ioinl;sman in ,\larch Eastern

r{ailway. while he uas posted at uudru.y a Khurd IUy Station

an enquiry was held in which he was found guilty and puni-

shmant of removal fran service llias imposed on him vide order

dated u3-07-91 ~ ,)esh Raj preferred an appeal against the

order of removal which was rejected vide order dated 28-8-91.

Shri D8Sh rlaj after remov al fro-o service, died on 18e03-.;J3,

hence the applicant has cane up before this Tribunal seeking

the relief of ccmpassionate appointment.

I have heard the learned counsel for parties

~nd 9 one through the record of the case.

Admittedly the railway employae Dash daj

died about two years after the removal fran service. This
1w.'1~(/ z,

is not a Case of dying in harness, sO/lproviding employment

to his dependents on canpassionate grounds does not arise.
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The application of the applicant has no merit and

it is dismissed at admission stage.
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DATED : ALLAHABAD
JANUARY 17, 1994.

(VKS PS)


